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ORDER
Per Bench

These four appeals are filed by the assessee and these are directed
against two separate orders of learned CIT(A)-VI, Bengaluru dated
11.10.2010 for Assessment Years 2005-06 and 2006-07 and one separate
order dated 08.03.2011 being a combined order for Assessment Years 2007-
08 and 2008-09. All these appeals were heard together and are being disposed
of by way of this common order for the sake of convenience. All these appeals
were fixed for hearing on 29.06.2020 but on this date, learned AR of the
assessee has made a written submission before the Tribunal that the assessee
wants adjournment in these cases because the assessee is opting for Vivad se
Vishwas Scheme, 2020. In the said letter dated 25.06.2020 submitted at the
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Registry of the Tribunal on 26.06.2020, it was submitted that they have
already filed their consent letter opting for Vivad se Vishwas Scheme, 2020

in last hearing.

3. Learned DR of the Revenue submitted that the appeals of the assessee
may be dismissed as withdrawn, as the assessee, in any way, is required to

withdraw these appeals.

4. We heard Ld D.R and perused the record. Since the assessee has opted
for Vivad Se Vishwas Scheme, 2020, the appellant would be moving
application for withdrawing the present appeals filed before the Tribunal in
due course. Since the assessee has already filed the consent letter opting for
Vivad se Vishwas Scheme, 2020, we are of the view that no purpose will be
served in keeping these appeals pending. Accordingly, we dismiss all these

appeals of the assessee as withdrawn.

5. However, since the assessee has sought adjournment till the time the
formalities of that scheme are completed and since we have dismissed the
appeals without granting the adjournment as requested, the assessee is given
liberty to move appropriate application for recall of the present order in

accordance with the law, if the assessee intends to do so.
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6. In the result, all the four appeals of the assessee are dismissed as

withdrawn.

Pronounced in the open court on the date mentioned on the caption page.

Sd/- Sd/-
(PAVAN KUMAR GADALE) (A.K. GARODIA)
Judicial Member Accountant Member

Bangalore,

Dated: 01% July, 2020.
INS/*
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By order

Assistant Registrar,
ITAT, Bangalore.



